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SHRI KH URSHEED ALAM KHAN 
The fares a rc fixed in each sector i n  con­
saltation wi th IATA and t he concerned 
Govornmc_nts .  Therefore ,  un less a l l  the 
Governments agree to  that fare it wou ld 
not be possib le for Air  India to reduce 
this fare . This the posi t ion which I 
have explained aga i n  and again ,  I am 
1.orry to say that  un less a I I  the Govern­
ments and a l l  1 he a i r l i nes concerned arc 
agreeable,  i t  would not possi ble to do 
anything i n  th i s  regard . 

SHRI A, K . BALAN: Has the Cen. 
t ral  Government  recei ved a memorandum 
from Kerala  Government regard i ng re­
duci ng the fare :  if so what  is  t he reac­
t ion of the Government on tha t?  

SHRI KHURSHEED ALAM K HAN 
We have rece ived t he memorandum and  
we  have explai ned the  case accord i ngly 
as I have ment ioned before the  hon . 
House . 

SHRI ED UARDO FALE IRO: The 
passenaers Who go t he Gu l f  obviously 
contribute a major part of the revenue 
of Air  Ind ia ,  They are among these 
who con tr ibute most and suffer mos t a t  
the hands of A i r  India . These i l l i terate 
people go through a terri b le  harassment 
at Bombay Ai rport i n  ge t t ing thei r con­
necti ng a irflightcr, i n  Customs and 
different other places , I would l i ke to 
know from the hon . M inis ter ·in case he 
cannot reduce the fare, are the Air India 
and the Min i stry considering the demand 
for a direct flight for these people , who 
suffer so much in i n term:diate  a i rports 
like Bombay, from Goa to the Gul f 
countries? We con tribute so much in  
terms of  workers and  i n  terms of  
revenue , 

SHRI KHURSHEED ALAM K HAN 
We have provided o i rec t services from 
Trivandrum where the larges t  number of 
Gulf passengers emanate and lerminate, 
From Goa there are adequate services 
a.vailable and every effort is made to 
ensure that the passenaers are not i ncon­
venienced.  There is some l i t t le d ifficulu, 
at the moment relat illl to confirmation 
of t ickets on the . Indian Airlines. But 
the computer 1111001 will aooo be in 

opera tion and this problem w i l l  be over: 
I f  there is any other prob lem which the 
Gulf  passengers face, I would req uest 
t he hon . Member to le t me �now and we 
wi l l  cer ta i n ly look i n to the mal ter and 
t ry to rem ove the problem . 

Effect of Waiving of Duty on Fasteners 
by U.S.A. 

•394 S H R T  K. OBUL REDDY: Wil l  
the Mi nister o f  COM M ERCE b ..:  pica• 
SM to sta tc : 

(a)  whe t he r i t  is a fac t  tha t t he 
Un i ted S ta tes of Amer ica have wa i ved 
duty on fasteners , a �  reported in the 
'Busi ness ' Standa rd ' of 6 Ja n u a ry , 1 984; 

(b) if so, whether  a new agreement  
between Ind i a  P !":.:! the  Uni ti:d S t a les  has 
been signed ; 

(c) if so, deta i l s  thereof and the 
exten t  lo which J nJ i a  w i l l  be benefic iary 
and who are th.: s igna turics t o  the 
aareement ,  thei r names and s ta tus ;  aod 

(d)  the extent  of financ ia l  i rnplka­
t ions which wi l l  be  favoura ble t o  Ind i a  
a s  a resu l t of  wa ivrng of  t he d u t y  b y  the 
Uni ted Sta tes of America? 

THE M INISTER OF COMMERCE 
AND OF THE DEVELOPMENT 01:  
SUPPLY (SHRI VlSH WANATH 
PRATAP SING H) :  (a) to  (d) The US 
Government had imposed cou 1 1 h:rva i l i ng 
duty on cartain industria l fasteners v iz .  
bolts, nu ts and screws in  Ju ly , 1 1180. As 
a ruul t  of discussions held wi lh  the US 
Governmen t  for wai ving counterva ilin11 
duty on these i tems, they revoked the 
duty on bol ts and nuts .  The duty was 
reduced from 1 8% to  zero . In  respec t 
of screws tho US Governmen t is ye t to 
make a final  determination. No agree­
meent between India and the Un i ted 
�tates has been li 11ned in ,this re11ard .  

SHRI K ,  OBUL REDDY : Sir, 
may I know from the hon. Mi-niatcr 
whether th, Minister wil l  pun:huc .tJac 
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ma t ter wi th the Un i ted S ta tes Govern­
men t  as they have no t  yet taken  a fina l 
decis ion on waiva l  of Du ty on screws 'l 

SHRI  VISHWANATH PRATAP 
SINGH : We a rc pu rs u i ng t he ma t t er 
and i n Janurry last  year a U .  S .  t e am 
had  come and t he i r  apprehc n , iun  was 
that they were g iv i ng subs id ies  or the 
cash assistance tha t  they a rc g i v i ng i s  i n  
t he na ture of subsid i e s  bu t  whc:n t hey 
came here t hey wen: cunv im:c.:d . They 
saw tha t  t hes� a rc not subs id ic.:s but t he.: 
cash ,ti.s i s tar n;c i s  for m:u t ra l i :; a t i on of 
i n d i rect taxc.:s and  I s u ppose.: that wh i le 
the  fi na l  deci s i on has no t  ,·omc bu t  t h i s  
rea l i sa t i on on the i r  pa r t  wi l l  hdp to 
so lve the problem of s.: rcws . 

S H R I  K .  OllUL  REDDY : May I 
know whether  the M i n i s t e r  w i l l  cons ider 
abol i t i on  o f  .:xpo rt duty on  i t l' l l 1 S  which 
the Indian exporters foe.:! d i l fo.: u l t  to 
expor t  a s  t hey have to  f.tce J o i  o f  com­
pet i t ion wi l h  o ther cou n t r ies and as a 
res u l t  of fo l l  i n i n t e rna t i ona l m:1 rkc l '! 

S H R I  VJS I IWA NATH PRATAP 
SI NGH : S i r , t h i s  i s  rc l . i t i 1 1g 10 abo l i ­
t i on of export  d u t y .  Prese n t l y  l t h i n k  l 
wil l  not be a ble t o  p1 ophc.:,)' on th i s  
issue . 

Transfer of Gold Depos i t s  from Por tuga l .  

•395 , SH RI MATI S A N YOGITA 
RANE : W i l l  t he M i h i s t � r  vf fl NA NCE 
be p leased le s t a t e  : 

(a) whether i t  i s  a fa ..: t  l h a  l a team 
of officia l s  of the S ta t e  Ha n k  of I nd ia  

n,...:c i vc gold 
l ran sfrrrcd to 

had visi ted Lisbon to  
deposi ts which were 
Portu11al  on the eve of 
Goa ; 

·· 1hc l i bera t i on of 

(b) t h<e number of accoun t  holders , 
the quant i ty and deta i l s  of gold , 
ornaments and other va luab les ; and 

(c) when the transfer is l i kely to be 
completed ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
.JANARDHANA POOJARYl , 

(a) to (c) A sta tement is laid on 
the Table of the House. 

Statement 

Prior to  l i bera tion of the Pottuauesc 
terri tories of Goa , Daman BJJd Oiu,  
Goa branches of Banco Nacional Ultra­
marino (BNU) , With Head Office ·in 
Lisbon had advanced several loaus to 
loca l c i  t i zcns aga inst the securi ty · of gold 
ornaments pledged to the bank. These 
gold ornaments and other safe custod,Y 
a rt ic l es were rem.oved to Lisbon a few 
days before the l i bera t ion of Ooa, 
a long wi th important recotds &Ad 
do...:um �n ts i ncluding oriainal documents 
exccu tcd by the borrowers etc. Preoi11e 
da ta about t he loans, value of orna­
men t s , net wei&ht in Gold is not 
ava i lable .  According to the available 
i n forma t ion,  the book value of the 
pledged ornaments was estimated at the 
t i me of l i bera t ion a t Rs. 16 .�l lakh, 
wh i le the loans advanced ap..inst JJleac 
orna ments amounted of Rs. 9.85 lakh in 
653 I accoun t s .  This information is 
subject to verification wi th the- original 
documents  and records which arc i n  the 
possess ion of BNU,  Li sbon . 

After establ i shment of �diplomaJic 
re la t ions between in.dia and Port1J1Bl, 
efforts were made to secure the rctUfJI 
of gold ornamen ts and safe CU51odY 
art icles from BNU, Lisbon . A dclaaation 
i nc lud ing representa t ive uf State Bank 
of India visi ted Portuaa l for d iscussion 
in the reaard . In  pursuance of the 
d iscuss ion held by the deleaat ion with 
BNU, Li sbon , i t  has been decided to 
au thorise State Bank of lndia to ncao­
t i a  te an in ter-bank aarcement with 
BNU Lisbon with reeard to the return 
of gold ornamen ts and safe i;us.tody 
art icles to India, The terms and condi­
of the proposed aereement and other 
related mat ters have yet to be w� 
out between the two banks . 
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